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SHRI BAPUSAHEB PARULEKAR :
Sir, 1 suggest the following two items in
the business for the week commencing
from 2nd August, 1982.

£1) A virtual drug shortage has hit the
capital. Most of the essential drugs have
gone underground in the past few days.
Among the drugs in short supply are some
lifessaving ones. Anti Leukemia (in blood
canoer) drugs have vanished from the
market. Thyroxin, a drug vital in the
treatment of thyroid harmone deficiency
has disappeared from the market. Another
drag, Dristol, which is a pain killer and
is believed to be the most effective in com-
bating flu is not available in open market
for the past six months. It is reported
that the shortage has been created so that
the manufacturers can hold the Govern-
ment to ransom to grant them an indus-
trial licence 10 manufacture allied products
such as shampoos and also to increase the
prices. Tt is also reported that the com-
pany manufacturing these drugs withholds
the supply to wholesalers and retailers
deliberately so that it can sell the drug in
the blackmarket. This being an important
issue and relating to non-availability of
life-saving drugs, 1 suggest a discussion on
this issue in thc next week.

(2) It is rcported that the Mizo
National Front by its terror tactics caused
13 killings in early this monh and has
been able to create panic among the non-
Mizos, about 1,000 of whom have already
left the Union Territory. Tt is also re-
ported that there were over 100 MNF
activists in three major camps in a
9590 LSS/82
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neighbouring country. The seized docu-
ments and interrogation of MNF persorinel
revealed that the groups with arms were
dispatched from a neighbouring country.
These activities of MNF which are serious,
are likely to threaten the security of the
country. I, therefore, suggest that this
issue be thoroughly discussed in the House
and, therefore, be included in the business
of the mext week.

SHRI BHISHMA NARAIN SINGH :
Sir. 1 am grateful to the hon. members for
the valuable suggestions they have made.
I will go through the record and, if I think
it proper, 1 will bring them to the notice
of the Business Advisory Committee.

12.35 hrs.

PREVENTION OF BLACKMARKET-

ING AND MAINTENANCE OF SUP-

PLIES OF ESSENTIAL COMMODITIES
(AMENDMENT) BILL

MR. DEPUTY SPEAKER : We now go
to the next item; for the consideration of
the Prevention of Blackmarketing and
Maintenance of Supplies of Esscatial Com-
modities (Amendment) Bill. Time allot-
ted was 2 hours. We have already ex-
hausted 1 hour and 22 minutes. Shri S.
Murugian was on his legs. He can conti-
nue his speech.

“SHR1 S. MURUGIAN (Tiruppattur) :
Hon. Mr. Deputy Speaker. T rise to support
the amending Bill which has bcen brought
forward to ensure fair distribution of essen-
tial commodities to the common people,
None in this House can dispute the fact
that the essentinl commodities should be
made available to the common people at
fair prices. Since they arc not available,
the necessity for this amending Bill has
arisen. Though the parent Act was being
enforced, yet the blackmarketeers, hoarders
and smugglers could escape the penal pro-
visions of the law with impunity and that
has compelled the Government to bring this
amending Bill.

“The Original speech was delivered in
Tamil.
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"I would only say that by just amending
the Bil! the essential commodities are going
to be freely available. It has been our
experience so far that Jaws alone do not
ensure the realisation of the intentions of
the Government. It primarily depends up-
on the organs of the Government entrusted
with the duty of implementing the provi-
sions of the law. The Government should
ensure that these institulions function with
responsibility n ensuring the availability of
essential commodities to the people of the
country. It is not just enough (o enact a
law; it is the responsibility of the Govern-
ment (o cnsure its effective implementation.

The District Magistrates and the Com-
migsioners are being cmpowered to appre-
hend those elusive people who have evided
their  responsibility. But circumstances
should be created in which the authority
entrusted to the care of District magistrates
and the Commissioners can be elfectively
exerc'sed. It is the duty of the Govern-
ment 1o ensure that the various officials
concerned with the implementation of the
law implement the provisions of the law
with care and caution,

Besides making availuble  the cssential
commodities at fair prices, the Government
should see that no adulterated commodities
are supplied to the people at  large. The
loopholes in the law cncourage the adu'te-
rators to go on merrily and cdulteration has
become a common feature in our country.
Each State has 2 law of its own regarding
the penalties to be imposed on adulterators.
The Central Government should c¢nact a
law in this regard piugging all the loop-
holes and see that all the S‘ates implement
that law effectively and uniformly. Then
only adulteration can be stopped.

Some time ago, the hon. Minister of
Agriculture furnished (o this house the
figures of culprits apprehended. In 1979
17 blackmarketeers were arrested; in 1980
249 black-marketeers; in 1981 181  Dblack
marketeers; in 1982 upto now 42 Dblack-
marketeers. 1 want to know how many of
them have actually been punished. For
four vears the cases have been going on.
All such cases should not be delayed in-
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ordinately. In fact, Special Courts should
be constituted for trying these black-marke-
tcers and they should be awarded deterrent
punishment expeditiously. I would once
again reiterate that just enactment of laws
does not colve the problems; it is oaly
their proper enforcement that solves the
problems of the people. Can we believe
that just by arresting 200 or 300 people
indulging in blackmarketing of cssential
commodities we would be able to solve the
problems of the people ? Indi» is a vast
country and the blackmarketing in essential
commodities has become a normal part of
life. We used to hear about the hanging of
blackmarketeers. But today even deterrent
punishment is not being awarded to the
blackmarketeers and the hoarders.

In Delhi last year 1082 fair price shops
were raided and about 10600 irregularities
were found out, out which 617 irregulari-
lies were considered to be serious, But,
ultimately, only 69 fair price shops were
being proceeded against in the courts of
law. That is why T say there should be
special courts to try these offenders against
The hon, Minister should look
into this and do the neediul, There should
not be not only inordinate delay in the
comp:etion of cases but it should also be
the Juty of the Government to ensure that
the

the socelv,

deterrent punishment s awarded  to

offenders.

I have na hesitation in saying that  the
Civil Supnlies Corporations in  the States
have become the source of corruption all
aver the couniry. | say this from my per-
sonial knowledze about the woirking of the
State Civil Supplies Coarporation in Tamil
Nadu. -The AIADMK Government in
Tamil Nadu is known for its inefliciency
and immoral as also illegal practces. The
Central Government allots rice and grains
to the State Civil Supplies Corporation for
distribution. But the State Government’s
Civil Supplies Corporation does not lift it.

according to the hon. Minister here. Bul
the Sinte Minister denies this. We Kknow
that the Centre allotted 25.000 tonnes of

rice a month to the State Government of
Tamil Nadu and the State Gopernment did
no: lift the entire quantity. In such cases
the Centre should hold the State responsi-
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ble for its failure to meet the basic mini-
mum needs of the people.

Last year the paddy yield was abundant.
The State imposes 50% levy. Even after
that the paddy stocks arc not maintained
properly. 1 know that in Tiruvannamalai.
which is may place out of 20.000 bags of
paddy procured, 5000 bags got spoiled.
That was due to the stocking of wet paddy.
Who is responsible for this ? The officers
just write the losses off the records, by
saying that it is a transition loss. The peo-
ple are ultimately the losers. The Centre
should issue directives and guidelines for
the eflective functioning of the State Civil
Supplies Cerporations, particularly the Civil
Supplies Corporation of Tamil Nadu which
is really the nadir of inefliciency. The
allotment of essential commoditics like
palm oil, sugar, kerosene clc. Is on paper,
but it does not reach the people in the rural
areas. The rural fair price shops are
neglected by the State Civil Supplies Corpo-
raton. The State Civil Supplies Corpora-
tion supplies in abundance the essential
commodities to the fair price shops owned
by AIADMK supporters and cadre people.
There is this kind of poverty amongst
plenty. In one area you have abundance
and in the adjacent area you have scarcity.

Politics have come into play even in the
distr.-bution of essential commodities. Un-
less you pay more than fixed price you

would not get kerosene. The loopholes in
the law are being exploited by the people
in autho-ity in collusion with blackmarke-
ieers and hoarders. The fair price shops
have become unfair price shops. There is
no price list of essenticl commod:tics as
was the practice during the days of Emer-
gency. The Central Government should
issue directives to the S:ate Governments
that all fair price shops must compulsorily
exhibit price lists of essential commodities
so that the consumers are not taken for a
ride.

Tn order that malpractices are curbed,
there should be District Level Committees
comprising of public men belonging to all
political parties. The representation on
this Committee should be equal; no over-
representation should be there for the ruling
party. These Committecs should be charged
with the responsibility of cquitable distri-

(Amendment) Bill

bution of foodgrains. There should also a
State level committee for this purpose.

1 demand that the eantire public distribu-
tion system should be revamped. Like the
PPublic Undertakings Committee of Parlia-
ment, there should be a Parliamentary
Committee to ensure equitable distribution
of essential commoditics throughout the
country. This Committee should frequently
vsit the State, final out the faults in the
distribution and suggest remedies to the
Government for expeditious implementation.
The Centre should accept my suggestion in
this regard,

Before T conclude, 1 demund that the
Centre should take cffective steps to end the
atrocitics  being  perpetrated. by  the
AIADMK Government in Tamilnadu par-
ticularly in respect of distributing essential
commoditics. Merely a legislation is n&t
go'ng to rescuc the people; its implementa-
tion will give them succour from the sacri-
leges being committed by the Government
in Tamilnadu. 1 demand that  the hon.
‘Minister should look into this and do the
needful.

with these words I conclide my specch.
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DR. SUBRAMANIAM SWAMY : Sir, it

15 admost lunch time. ...

-MR. DEPUTY-SPEAKER : Shri Parule-

kar will be followed by Shri Pilot.

DR. SUBRAMANIAM SWAMY : Why
not have it after lunch ?
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MR. DEPUTY-SPEAKER :
continue.

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri) : Mr. Deputy-Speaker, Sir, I
stand to oppose this measure, especially, this
notorious measure which has been brought
to amend the black Act which was passed
in midnight, in 1980. |

Sir, the hon. Minister, in his
speech, said :

“The Prevention of Blackmarketing
and Maintenance of Supplies of Essen-
tial Commodities Act, 1980 was cnacted
to provide for preventive detention
against the hoarders, blackmarketeers etc.
so as to check the rising prices and to
curb the activities of such anti-sociad
clements.”

Let - him

opening

| would like to ask the Hon. Minister to
tell this august House as to whether, since
the passing of the Act in 1980 and to what
extent, the prices have come down, whether
the prices of the essential commodities have
risen up and whether any of these persons
‘who indulged in these activities have bcen
detained under this Act, If the answer is
‘no’, am I to take it that this picce of legis-
lation or act which we passed in the year
1980, is of no use and of no consequence

in checking the activities of the black-
marketeers, profiteers, ctc. ?
MR. DEPUTY-SPEAKER : You can

continue after lunch.

SHRI BAPUSAHEB PARUILEKAR :
Thank you, Sir.

MR. DEPUTY-SPEAKER : The House
stands adjourned to meet again at 2
O'Clock.

13 hrs.
The Lok Sabha adjourned, for lunch, till

Fourteen of the Ciock
The Lok Sabha re-assembled dfter Lunch at

Ten Minutes past Fourteen of the clock.
(Shri Chintamani Panigrahi in the chair)

PREVENTION OF BLACKMARKETING
AND MAINTENANCE OF SUPPLIES
OF ESSENTIAL COMMODITIES
(AMENDMENT) BILL
MR. CHAIRMAN : Shri Parulckar to
continue his speech. ‘

of Essenrial Commodities 264
(Amendment ) Bill

SHRI BAPUSAHEB PARULEKAR -

Mr. Chairman, Sir, when I was speeking

before lunch, I said that I oppose this Bill
and I opposz this amendment also, because
we arc not, for one, for detention without
any trial. There are many laws which are
avazilable to the Government to deal with
all types of persons who indulge in criminal
activities. Only yesterday, the hon. Minis-
ter of State for Home Affairs has gone on
record, while replying to the debate on the
Special Court (Repeal) Bill, and T quote :

“I say that the existing laws and the
procedures are adequate enough to cope
with any situation in the country.”

When this is the position, T do not under-
stand as to why, the hon. Minister who is
piloting this Bill feels the necessity of not
only to continue the detention, but add
some more teeth to the existing law of
detention.  Under the Special Court  Act,
at least an opportunity was provided to the
accused to defend, to cross-examine, but
here vou are detaining a person without
giving him a fair opportunity to have his
say or giving him a right to challenge the
statement which would be made against
him. Morcover, if we read the statement
of the hon. Minister who is p.loting the
Bill. he said that this amendmcnt is neces-
sary because the Government wias not in a
position to arrest 45 persons in the coun-
try. It is surprising that as the Govern-
ment was not in a position to find out 45
persons in this vast country, Government
seeks to amend this law. We do not know,
what steps the Government had taken.

1 am not sure whether the Government is
really serious about this guestion of puni-
shing the blackmarkceteers. One of my
esteemed colleague who opened the debate
nvited hon.  Minister’s  attention to the
words of late Panditji who had said that
when we come to power, we would hang
these black-marketeers to the nearest lamp-
post. T do not know how many have been
hanged.

Sir, I do not find that they were very
serious in dealing with the question of
black-marketeers. Apart from that ques-
tion, the amendment that is sought is that
the powers of the State Government
or the appropriate Government are
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being delegated to the District Magis-
trate and the Commissioner of Police, who
are, in my opinion, very junior executive
officers. They can be pressurised and what-
ever is required to be done by the high-
ups in offices or in the Government, they
will fall victims to the pressures of these
officers. In this context, L would like to
mention one instance to show as to how
these oflicers apply their mind in executing
such orders, and now you are giving
powers to them not only to dctain, but to
confiscate their property. In 1977 when
emergency was on and I was in the Nasik
jail, warrants for detention were issued
against one Advocate from Nasik and the
District Superintendent of Police went wilh
the warrants to detain him. That Advocate
was known to all the people there. When
his door was knocked at mid-night, instead
of the person to be detained. his son open-
¢d the door. The Superintendent of Police
told him that he had got detention warrants
against him; the District Magistrate was
satisfied that his activitics were deterimental
to the interest of the country and he had
come to detain him. [he son said, “I am
sorry, my father had dicd about a month
back and if yon want to detain him, you
will have to take a long jourmey.” It is
how in 1977, a District Magistrate acted;
he was satisfied and had reasons to believe
that his activities were detrimental to the
interest of the nation. As far as Delhi is
concerned, we had instances where so many
blank detention orders were found signed
by the officers. Therefore, I have strong
objection to giving powers and delegating
powers to these small officers.

MR. CHAIRMAN : Kindly be brief.

SHRI BAPUSAHEBZ PARULEKAR:

1 have just started, Sir.

SHRI RAM GOPAL REDDY : What is
this small ? Why should he say small ?

SHRI BAPUSAHEB PARULEKAR : It
is not defematory. Thereforc, 1t cannot be

expunged.

Mr. Chairman, now coming to the ques-
tion of blackmarketing, I would like to
know as to what exactly does the Govern-
ment medan by the words ‘blackmarketeers
and profiteers’? Sir, are we really punish-
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ing all those who indulge in blackmarket-
ing ? When the prices are fixed and some-
body sells the commoditics for a higher
price, we take it that it is blackmarketing.
If artificial scarcity is made and somebody
takes the price higher than the price iixed,
we say he is a profiteer. But, 1 would like
o invite the attention cf the Hon. Minister
to a case of a middle-man. They squeeze
the blood of the agriculturists; they
squeeze the blood of the customers, but no
law can lay hands on them. From the part
where T come, where Alfanso mangoes are
grown in plenty, a basket containing 75
mangoes is purchased by Bombay middle-
men for Rs. 50/-. And from Bombay,
when they take a journey of say 240 Kkilo-
metres, they are sold at Rs. 250 /- a basket.
When they go to the Persian Gulf, they are
sold at Rs. 550/~ & basket. Is it rot black-
marketing ? [ would, therefore, like to
know from the Hon. Minister as to what
steps do Government propose to take in this
connection ?

Apart from this, we have case of 1980
from Tamil Nadu, whicn was brought to
the notice of the Hon. Agriculture Minis-
ter.  He had promisced (o look into it.
In 1980, the entire onion (nat was export-
ed by Tamil Nadu was supplied by the
NAFED to the Government and it was
given to one person for being exported to
Singapore and Malaysia. The NAFED
had sold it at Rs. 3,000/- a tonne, while he
sold it for Rs. 12,000/- a tonne. When this
was brought to the notice of the Agricul-
ture Minister, he said, “T will take steps and
look into it.” Orders werc 1ssued. But in
spite of this, next year again this very
thing happened. So, I would like to know
what steps have been taken against those
Officers ? Are those oflicers not guilty of
blackmarketing? So, we have to widen
the scopc of the word ‘blackmarkcting’
and not to go after the blood of those
small and petty shopkecpers, wlo sell
things for four or five paisa more. The
real profiteers escape the clutches of this
law. By these laws of dctention, T don't
think blackmarketing can be cheched. This
blackmarketing creates black-moncy: tlack-
money creates the question of evasion of
taxes and that is how the black-money is
gencrated. So, my respectful submission to
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‘the Hon. Minister would be that all this
cannot b¢ checked by this type of a legis-
lation. All my other colleagues have said
that so long as you have a controlled ece-
nomy and so long as you do not get hold
of the physical possession of the essential
commodities and sell them through the
distribution system or through a proper
channel with a fixed price along with other
things, 1 submit to you, Sir, I don’t think
the question of blackmarketing can be
solved.

I am aware the scope of the Bill is very
small, but taking the opportunity of this
discussion on the Bill, 1 have made these
submissions about the blackmarketing and
1 will request the Hon, Minister to consider
whether the scope of the Bill can be
enlarged so as to bring in those middle-
men who are black-marketeers of the
COUniry.

With these words, 1 oppose the law of
Preventive De‘ention aad I siy ncne should
be kept behind the bars without being given
an opportunity to be haard.

Therefore, 1 opposz the paitent Act and,
therefore, 1 oppuse the amendmeant, which,
with my respectful subpission, is noto-
rious amendment oecause it cularges 1the
scope of detention.

SHRI RAJESH PILOT (Bharatpur) :
Mr. Chairman, Sir, at the beginning I con-

[ ]

gratulate the Hon. Deputy Minister  Shri
Usman Arif, who has piloted this Bill.
Although I love pilotmg cveiything, but

this particular piloting ‘s most appreciated
and 1 congratulate him for piloting this
Bill.

But, Sir, I ask him a very odd question
also. Why is this Bill now ? Sir, we came
in power in 1980. This Bill should have
been introduced in 1980 itself. What is the
main cause for the delay ?

SHRI BAPUSAHUB PARULEKAR :
The parent Bill is of 1980.

SHRI RAJESH PILOT: The amend-
ment which you are bringing now could
have been done in 1980 itself. It has been
delayed. Why this delay on the part of
the Government ?
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Secondly, 1 have been listening to the
speeches from both the sides. I have
reached the conclusion that tomorrow if
you put a discussion on God in this Parlia-
ment, we will find various definitions of
God. Even Gita, Ramayana and Quran
give one definition of God; but if you put
a discussion on God tomorrow in this
Parliament, you will find various wm and
definitions of God.

They say it is good for the mation,
Everyone talks about it, and says : *“Yes:
it is required.” And everyone feels about
it. When he comes back to his house, he
feels it. But when the question comes up
for discussion, he says: ‘I oppose this’.
Somebody savs he does not believe in it.
People should not Be put to injustice with-
out trial. Then they defend things on legal
grounds and give their own views.

I fail to understand why there is no one
opinion on this, when we approve it and
support the Government, and we want
action on it. We want to stop it. I say
this after listening to various colleagues of
mine.

1 divide my discussion into two parts :
first, what are the causes which ereatc
black-marketing and profiteering, which
are illegal. And second, what suggestions
I have for the Gowvernment to cemsider.
First is about ceatrol and de-control.

The same cement, which was net avail-
able for Rs. 100/-, suddenly is available
for Rs. 50/-. They put restrictions. ‘Gov-
ernment puts restrictions which are met re-
quired. They put restrictions and say
wheat cannot go from one district o an-
other. These are things which are very
simple. T don’t think there is any compli-
cation in them. Complications are the
creation of Government itself, when they
stop wheat going from one district to an-
other. People start feeling that there is
scarcity, and they feel that the rates are
going higher; Government is short of
stocks. So, these are the minor things
which Government must take into comsi-
deration. They should control those items
which really Government wants to control
effectively, and not put control everywhere
and create scarcity in the country,
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So, my first request is that Government
should consider things before giving such
inktructions in respect of essential commo-
dities. Secondly, I am not one who criti-
cises the Press every time. They are very
responsible people. So, they come up for
discussion. Another cause of this situa-
tion is the Press. Without thinking about
it, the Press comes out  with news that
there is scarcity of oil, scarcity of wheat
and that sugar is not available, i.c. without
realizimg its repercussions.

I hope you will recollect one incident :
roughly eight years ago, 1 had come on a
trip. to Delhi. 1 bhad read in the news-
papers—sometime in 1973 or 1974—that
Dalda was not available in Delhi. So, onc
day ome gentleman brought a truck to a
place near North and South Blocks here.
In between these blocks he parked the
truck. The truck was full of Dalda tins.
There must have been one thousand tins
in it. As the offices had closed at 5-15
p.m., he parked the truck there. The tins
were full of mud and water. There was
no ghee in them. In the morning news-
papers, the news had come that Dalda
would not be available in Delhi for many
days. So, he brought the truck and parked
it in front of North and South Blocks. He
said : ‘You can get Dalda here for Rs. 5/-
less than the normal market price’. Even
the officials of the Food and Civil Supplies
Ministry brought the tins. He sold up the
contents of the whole truck within 15
minutes, for Rs. 50,000/- or Rs. 60,000/-
and ran away. And when these officials
reached home and opened the tins, they
were full of mud and water.

So, my point is that the Press should
act very responsibly and should give such
news when they feel that there is a genuine
scarcity. It is not that they should give
news without knowing the factual position
of stocks. Otherwise, it creates a psycho-
logical feeling amongst citizens; and thus
it makes them feel that they should stock
their requirements. So, I request that the
Press also must act responsibly.

The third point is about strictness on
the part of the Government. Government
makes rules. Government makes laws.
But when the question of implementation
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comes, 1 do not know why Government is
slack. Why can't we be strict, when we
make the rules? Before making a wule,
we must find out whether it is feasible or
not, and whether we can follow it er net.
But once the law is made, when the rule
is framed by the respective State ér Cen-
tral Government, it is our duty to see that
it is followed 100% —not even 99995,

Why do people always speak of Emer-
gency days? Can't we do those things
again, without putting in Emergency ?
Emergency has become a psychological
phobia—I am not saying that we should
put Emergency and become strick—but we
can take actions without declaring thosc
actions or without declaring Emergency.
We can again become strict in our actions.
I remember that during Emergency, every-
thing was available. "And people talk to
us when we go to our areas, when we go
to our constituencies. They say that the
time during Emergency was the best time.
1 hope T am not wrong in saying that they
voted for Mrs Gandhi for her actions, and
for strictness, because she took the deci-
sion. Why can’t the Government be strict ?

MR. CHAIRMAN : There is no provi-
sion of emergency in this Bill.

SHRI RAJESH PILOT : T am not sav-
ing that there should be an emergency. |
am talking about the strictness when the
are followed, when the action is
taken. Without emergency, we must adopt
some method, we must act. All the poli-
tical parties should decide that we should
not allow any anti-social elements to take
undue advantage; they should not be help-
ed. 1 find that if one party is against a
particular person the other party is against
that party and supports him by saying that
he is a genuine chap. All the political
parties must play that role. When the poli-
tical parties do not categorise the anti-social
elements how can the country run ? If we
do not categorise them if we do not put
them aside, then all laws and rules will not
be applicable. T remember last time,
somebody came to me and asked for sugai
bags. I asked him about the profit. He
said, “There is no saving in this except the
cmpty bag”. I  said, “Why are you then
asking for it; ask for something better 2"
He said, “Please help me. I will get along

rules
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with it.” What is the point in it? They
take dealership; they take stock and sell it
in black and distribute very little of it in
the public. Every M. P. knows about it;
every politician knows about it when they
go to that area. This system is not very
beneficial, not very accurate. Why can't
we encourage the cooperative system ?
Suppose it involves 20 people. If 10 people
c0 wrong, at least 10 people will be there
to look after it. When we know the facts,
why can’t we take action on those lines ?

As far as quota system is concerned,
people take quota who have no factories
anywhere; they have no system anywhere.
They take it and then sell it there itself.
On paper they are earning money. When
they earn money, they live well, they dress
well, they speak well; they get confidence.
When they go in a car to meet an officer,
the officer feels that they are big pecople.
There is a difference between a poor man
walking into the Collector’s office and a
gentleman, But the officer does not know
where this money has come from. So on
this quota system, there should be some
check. Who takes a quota? What does
he do with it ? Last time, [ remember, 1
received a complaint. Somebody took
quota. I do not know where he has gone;
1 am not aware of it still. He took quota
and sold it ofl there itself. He does not
have any factory, no institute, no manufac-
turing units, but he gets it. Once in a
while, when 1 told some of the people, they
said, “We must have some arrangement for
our livelihood if politics fails or we must
have some source of income.” So many
people advised me to take this quota. |
still fail to understand this system. 1 rc-
quest the Government that they must be
determined to take action against these
pcople and stop issuing quota here and
there. Last time, we discussed it in Parlia-
mcnt—coal quota, this quota and that
quota. This quota system should be stop-
ped and it should be given to genuine
people. Farmers, villagers, who require it
do not get it. People who live in Delhi or
State Capitals get this quota. So, this
is another cause of it.

Now T come to suggestions which T have
got to place before the House. You should
have price lists at each shop. Earlier you
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had price lists and stock lists. Recently,
1 was on a foreign tour. I was dreaming
about it. You go to a Super Bazar, pick
up all your items, go to the counter and
make the payment and walk out. Why
can't we follow this system ? So, we shonld
have price lists, stock lists and a spot
check system. It is not that you put up a
price list and a stock list and there is no
check on that. Government must ensure
that on all essential commodities they
should have price tags and stock lists; a
special squad should be formed in cach
district, in ecach State to go and checx
them once in a while, once in a week, once
in 15 days. I suggest that ex-scrvicemen
can be given this task who will perform it
in a better way than somebody else. Either
yvou can take them on a voluntary basis or
you can give them jobs, if you want. It
will help you in two ways: (1) they will
be resettled and they will do a national
service.

And thirdly, this co-operative system.
have already spoken that you should in-
crease the super bazaar system. There are
super bazaars in all big cities. Why can-
not we follow it up at the district levels
also All the essential commodities we
are having through the fair price shops; but
more things can be given to the district
headquarters, where villagers can go. They
can go up to the district headquarters, buy
their requirements and go back. I request
that the super bazaar system should be ex-
tended to the district headquarters, if not
at the village level.

The last point T have is about political
interference. Unless you stop that there
will not be justice. Somebody fights for
justice and another man says it is injustice.
For justice there can be only one difinition.
But we find that when one person is suffer-
ing another is enjoying. There are some
pcople who are anti-social. Their dinners,
lunches, receptions are all with the Minis-
ters. Responsible people go about search-
ing where they are going to have their luch
or dinner, every day. If a man is seen
with a politician, the officials are impressed
that he has links therc, and hope that by
approaching him they can get convenient
postings. Every human being has got a
psychological scare. Therefore, some code
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of conduct should be observed for these
politicians, because we politicians are the
people who are interfering with the system.
We are the people who are creating the
problems. This should be stopped.

And then another point is about public
opinion. Unless we create that, any amount
of law or any number of acts will not be
sufficient. Some peace centres should be
created at the district levels, or some
system should be evolved to eliminate
these anti-social elements. As on today
on the one side there is Government and
on the other is the public. In between
there is a buffer zonc of anti-social ele-
ments. They do not let the Government
function. Unless we remove this bufler
zone we will not be able to achieve the re-
sults which we are planning for.

The last point is about monitoring your
action. Whatever action the Government
is taking should be monitored, Black-
marketing will go on for another threo
vears. A black-marketcer makes so much
money thiat he can continue for another
three ycars. These are suggestions and
feclings of the people when I visited the

country. Serious consideration should be
given t¢ them.
SHRI BHOGENDRA JHA (Madhu-

bani) : Mr. Chairman, Sir, when we con-
sider the present amending Bill one s
bound to think of the necessity of this
amending Bill. As the Minister himself
stated while introducing the Bill, in the
whole country including all the States and
Union Territories there are only 45 persons
who have been absconding and have not
been arrested. So, for the sake of those
45 persons, who have not been arrested
during the last more than two years, this
Bill has become necessary. Very perti-
nently, the preceding speaker, Shri Pilot
has asked why this amendment had not
been brought up ecarlier. In the earlier
Bill—which is now an Act—this power was
not given to the lower officers; it was given
only to the Statc Governments, because
this power is for the attachment of pro-
perty. The power for detention was given
to the Commissioners and District Magis-
trates. But the power for attaching the

(Amendmient) Bill

property was given only to the _Stale

Governments.

The State Governments will act on the
basis of the reports of the big officers. But
there is an opportunity of giving second
thought to it. That is why, that power had
been given. In such a situation, ome is
bound to ask whether this Bill is against
hoarding and black-marketing as such. The
Minister ., while introducing the Bill has
said : A

“The Prevention of Blackmarketing
and Maintenance of supplies of Essen-
tial Commoditics Act, 1980 was enacted
to provide for preventive detention
against hoarders, black-marketeers etc. so
as to check the rising prices and to curb
the activitics of such anti-social ele-
ments.”

Hc has mentioned : “against hoarders,
blackmarketeers, ctc.”. Tn the parent Act,
under Section 3 there is an Explanation
which says :

“For the purposcs of this sub-section,
the expression “acting in any manner
prejudicial to the maintcnance of sup-
plies of commodities essential to the
community” means (a) committing or
instigating any person to commit any
offence punishable under the Essential
Commoditics Act, 1955 or under any
other law for the time becing in force
relating to the control of the production,
supply or distribution of, or trade amd
commerce in, any cominodity essential
to the community...”

So, instigating any person for hindering
the production, distribution and supply, the
whole gamut of the activities of the trade
unions, is included in this definition. In
relation to any trade union if a speech is
given by any trade union leader instigating
the workers for strike, which may, in the
opinion of the authoritics, hinder produc-
tion, distribution or supply, such person
can be dectained without any trial. The
parcnt Act means that also. That is why,
I apprehend, the Minister has included the
term ‘etc’ so that the people may think
that it is meant only against black-
marketeers and hoarders. 1. through you,
like thc Government to state whether this
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Bill empowers the officers concerned i.c.
District Magistrates and Police Commis-
sioners, to attach the properties of the per-
sons only for hoarding and black-market-
ing and whether the trade union activities
meluding strike will be excluded from its
purview. In that case, on: amendment
can be moved by the Government itself
‘excluding legitimate trade union activities
or labour disputes’. Unless that is exclud-
ed, the clear definition is there. Not only
definition but the Government has got the
power of arrest and power of detention.
This is the power of attachment of pro-
perty under Cr. P.C....

MR. CHAIRMAN : The scope of the
Bill is limited.

SHRI BHOGENDRA JHA : That 1s
why, 1 emphasise that when these powers
are’ given 1o the Judicial Magistrates, in the
normal course they can exercise these
powers on the initiative of the State
Government. But, here if this amending
Bill is passed without reference to the
State Governments, the District Magistrates
and the Police Commissioners can directly
move in the matter. So, let the Govern-
ment satisfy us that in no case shall this
be made applicable to legitimate trade
union activities,

Finally, 1 would say that in our country
hoarding and black-marketing originate
from the policies pursued by the Govern-
ment. As a matter of fact, the policies of
the Government encourage black-market,
turns black-market into open market or
white market. We are secing it in the
case of cement. Earlier we have seen it in
the case of sugar. All this was done by the
‘Congress Government, then the Janata
Government and again by the Congress (I)
Government. If black-marketing or hoard-
ing takes place, power already vests with
the Government under section 110 of the
Cr. P.C. to proceed against it. I would
like to know how many persons have been
proceeded against under the existing power.
Perhaps, not even a single person has been
proceeded against during the last eight
years, even though this provision is in {orce
in the Code of Criminal Procedure.

of Essentiul Commodities
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So, the fault lies with the policy of the
Government, and not with the provision in
the Act. My apprehension is that hoard-
ing will continue as long as wholesale trade
is in the hands of the private sector. So,
the remedy lies in the nationalisation of
the wholesale trade. This must vest in the
State. With the help of an All-Party
Committee they can evolve a composite
pricing policy which, while giving a remu-
nerative price to the producers, ensures ttie
supply of goods to the consumers at a
reasonable price, reducing the margin to
the minimum. It is only such a policy
which can prevent hoarding and black-
marketing,
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1 will conclude by saying that this Bill
can be supported only if the Government
gives the assurance that it will not be used
against trade union activities.

MR. CHAIRMAN : We have already
exceeded the time allotted for this Bilt by
20 minutes.

SOME HON. MEMBERS : The time
may be extended.
MR. CHAIRMAN : There are four

more members who want (o speak. Se, if
it is the sense of the House, we will extend
it by another 20 minutes. Each member
will take 2 or 3 minutes.

sitafr wv s (aedR) @ aaTafa wdee,
fr fadmm omw fz =% wEfer dz 4@
ATF FCATES &7 UAWS  amifEdy  (Ee-
dz) fa=, 1982 1T F =AWA FLATE |

Ja 1980 § I FA TA fFar w0,
At faad @@ A T aga weme fadw
fFarar | ST MENHE TN A9 G187 S
Ffawe Fare & wifaws 57 awdr 97 | o=
v apra ag ¢ e far fefgwe afwege
sz gfew sfawme & #gam & swafaa)
2w A aga afeArs g, Wi ¥
AT TEAEHTT G AT F, ATA ATTH FHoArer
FT AT E | FIT T T AR F 45
a7 IR E e £ &faw Fw g ar
warar g, afew fefgee afese skt gfew
Ffawe & qad & wEr wafge @it
feferre gemmdsd] = [mafcdts srrafed #
frvg v vwm & 79 R |
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_qi}mﬁwﬁﬂtmtﬁqmm-
T FT WA § | O W EwEH A AT AT
A AER T A FEw FIrT @ wEART A T
qEgAT Fear § A1 wwd wwr § 0§ 0w
qaern WA g fF sreaverdy, s,
T UF F-HA 97 g gua  fawg st
g WAL AT srd-sTARdT WY WY gET AR

(Amendment) Bill
AT | O wiw ¥w § IEw w9 Agr
s ot fewvr qvEew § I oW ag A
a1 & wrar g fr ofeow fesfreque faeew
&1 a7 e
W OWEl & g # o faw oW wwew
FWTE |

|l R gw  F off Hwal 9T F17
TG AT wwA | yWErEaT A e W s end
o fed & S afcarem AT g @ o1 SAET
afms 7 817 & Tor ag faafagr @ 20
# g e ¥ A swagar g fr oo
T THTE T AT &1 O AG ST 8
a8 fod Y oy saEwie AT gEaAng W

MR. CHAIRMAN : Now, Mr. Harikesh
Bahadur may speak. Please be ‘brief.
Members should cooperate,

SHRI HARIKESH BAHADUR (Go-
rakhpur) @ Sir, instructions should have
been given earlier. 1 cannot help now.
There are 12 Members in my Party.

A @ oz Wit wwwan g 5 o s A AEw
fafred 1 vx JoF Fowl WU (sEwE)
# ggegen § B waww & @9 wEAEe
AR su fafawer, v faffed 1 d=
W HT AN FT gE AL G qg AT
MW, 9Z W AL AT AL, EMAE, AT
qHEET F39 & a7 g8 wgm ®w dF 937 |
il & wgar § fF ¥ TR W @
4. 9% fafred ) oF dow amu e EreE
2w oI |

TF T { agFgm i ofems feediema
fowrw 9@ a& €99 98 fard, sEwfaw
fagwr qumeY oA A ST AT A% FrAA
d gETT TGN AT AFAT HT AT W@ AT
TR e fF guTe = AT @ AR FWE
FH 2FUTTAAATA ©T% 7 giAT A0l
Tho #Hlo HTEe I ser 1 fawframz 7
Iq Bl ¥ wgr & wgw< swer qur AT,
AT, AT AT H | ST @Al 7O
el GEl § WA FT @A Ag qgAaT @ |
& qren<, FqOHT 7 ¥ I1¢ T FAT FEAT
g fE s eagofar ¢, sgda @ 517
W W H WANT ST & g AR & ATHIT
gal # @ felr wfr =fm & fema &
STt FT AgY forer ) e wwr e @y
& fe=r, wfr A frer ofy aoflm & feamm
FfaEr g = AT F q AT ST FHT AT
ag #ifew AT wifgn fe @@l waw s
ot feafr & o= Gl & afaw apATer Sior 97
FAR I { 65 AT T AATH WA 74T
g1 T ARt AT o &=AT & fAq FTOr AR E )
g AT FAS AT dF F OOl F FW

# sareT gwa T @ | aga o A
TR A @ wgArt A g fad
qAT TAF AN &1 GAAT TR0 | |

qH e ¢ fr o faw amar o @ wwwr a1y

TN AT ST | Ay ws et it
F faors St @ wF FWRA  wwwrd
Sa%r afFmTH o T FEW ) W 4y
Araa &% 42T R, O I A 9x gh
¢ T F A FOIAEVT X g FEAT
AR E |

FATL MRW & gege I F 16,000 Wex
19T FT FHF AH T FIT U vF afa awer
T AT AfFT W aF 3T Sre faar mar e
o ¥ A ITRT 9FET 47 ST G
77 fau @ #fE g @ & g e
SHE! FAEH TN BT T | I THY NWICR
F19 fFar ST a1 @ faw #1 3wy Fwv v
W ENT | T ST & WgTY & wayd
TET WAl T HHZ AT ATAAT TH @A A WY
TYT 97 |

MR. CHAIRMAN : It has no relation.

st ghodw agge : @ wfad ag sgar

TEAT § 5 T W TS gr, v e

WE &1 WCHT A, AR AL AHA 9L A7H
B % aE W qEw AAT ¥ TEE A7 v Agr
Far | afz @ ¥ dwara e gar A
whE ¥ gEd W AEr | gfed fer ewEr g
fe a@# agdma aEi § 5 e
FA AT & fade 16 WA &%)
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wWE A A £

MR. CHAIRMAN : The word is un-
parliamentary,
st g agge : @ aE & ag T

st g i ot 0% iR e amEd
garfoE gam @, 9aW et T amw @R,
e 2@ FEEE vF W &  faew
fgTE Q) difzar &= faRma &, .

WTETd WAATA &9 AF A1 el Ael 21
g8 &% ** gz oF F fAwe 9T A
TATT ATAT HIT FUT AT AT |

SHRI HARIKESH BAHADUR : 1T want
to make my point. (Interruptions) Allow
me to speak. Such type of legislation
which is being enacted. will not be used
against such people who are culprits. The
person who brought vedeo sets was caught
by the Customs people. 4he matter is
already there with them. After passing this
legislation is the Minister going to take
action against this person ? But we know
that ultimately it is going to be muisused.
The actual culprits, the actual criminals
will not be punished. Such type of legis-
Jation or act will be used against the poli-
tical opponents. We are having doubt
about the intention of the Government.
(Interruptions). 1 may be allowed to have
my say.

"G MTATT 39 K

MR. CHAIRMAN : This allegation will
not be there on record.

(Interruptions)

MR. CHAIRMAN : Shri Harikesh is out
of his track.

SHRT HARIKESH BAHADUR :
not.

] am

The entire country or the opposition of
this country is having doubt about the inten-
tion of the Government. I have gquoted
an example. Such type of things are hap-
pening and the people who are involved.
no action is being taken nor will be ‘aken

e

**Expunged as ordered by the Chair.
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against them. Therefore, 1 am telling that

—after its enactment by the Government,
that will not be properly used. 1f Govern-
ment properly uses it, it is all right. 1
know it is not being used properly and it
will not be used properly.

9 difegt ¥ &1 FFrdt et @
o FET famr A | F gz aewr ARar g i
3T "ATETe 40 fAum A E AT T WEITC @
ST ST 4g a97 @ £ 4 IER1 I AN &
famTes AnT G FEEET &9 |

AT AT ® Az g AEAT g F o §A

{mmzmathrsn&mgm
AR A FE-FATAT FTOATHAT gAT § A
ST W SHH TETEE E, IA4 (AR WS
FIATEN T, TR AR UHE, | H GHEAT §
TS THATE FE AV | AT ST aTAT @1
FEEATIT § @9 gn @ I+ fAars e
FTE FTHATEN qEl AT, AG THr FTAQ@ R @W
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IqH gy § ogvETe fr qaF I g oele
TAqF § a7 AFEASATA FY UFAT ArgAr
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SR A% FEAvE aeHAl & faar & aar
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SUTAT ® AT ZMATA0E ®17 TR W1 W
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TIAHTT ATE FTIA AW KT AT IET 47 AE—
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% a7 w7 A g fw afs awm aws
F 4T THAT LA &9AT AR g, foren
X T LI, a1 ATTHRT oF wtafa ey
afge, foae f& adr o=ifas g9 & &
gl a4 fat o = #1 fedg 7 H o
39 gfafa & T 70 afe &1 am arar feg
WX agi o< fermwm ganr wfen | dwe @
T AR, I awfa & gro faum ¥ ¥ &=
& fodwa g fem | o G A e
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arar & fF st s wz oo Www g
a T ggw fadww wr @ew &7 fom
gRmr T A Wy g fw.

14.56 )rs.
(Mr. DBPUTY SPEAKER IN THE CHAIR.)

(Interruptions)

SHRI HARIKESH BAHADUR : | have
taken hardly 5 or 6 minutes. I am speaking
something very harsh which is being dis-
liked by them. That is why they are saying
like that.

gz wwem g & ww = fga o g
o fawr 1 am @ § A1 AEw 9Ee 3w
srafadi 7Y, e 3% 9ed ¥ afwdr ow
I § o 5% art & s @R ghon
Tt 2 5 gz a fawre wwamE &Y.
WY 99 9 FEATE BT |10 | AR S
2 T AT T aE e a7 w6
]

¥ oOw1 0F AT IIEIO AAT WEATE |
TAYT IAE FY T T ITAT F &I A § A
fret & ®rFil § 14 9K Z9 @4 WX
& &Y, FH-HTR (ST H, Tg "I ATHAT TEHTT
*F AN S T o9, a7 9% gy arer
FEG AIHIC F T 9 AT 2 ) THE OB
ﬂﬁ!ﬁmg,ﬁﬂ'ﬂﬁ'ﬁ"'ﬂ'ﬂ’m

& oz W g fF STl 1 A
% foro a7 fadas w1 @ @ @m@r W@ L.
(agr) . &% ag 7o & faax +ft @
s & FEg w sw 2, feud o aemma
A T AN WA F AT fwAR A7 4 gfwnmr
AW AF § WK WAz # a7 aIE7 w9 faguw
F a9 & wE oI A & [(AFg AT
FIT AT T ATA H[TAT AT | AT ATHA
&7 ww §, %% TR M I AWen 2,
qFE AW YT TEET &7 WTHAT 2, fEe
fr &t ax & o gEAmYT 799 a6
qATRAT £ &I 47 F1ag difzar &7 F71 ameEr
ITAT E A AW ATHAI f‘ihﬁfmaﬁgq
£ T s fame w@e #if FEAEr
FeA ME &7 H AT A T AT { qIEIT

(Amendment) Bill

&aﬁzm:ﬁwiaﬁﬁ&mmgg
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HifF maET & 99 W §Eg 8 ¥ wEE
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fadts svar g1 7 I § fF s www
ot ¢, 3Ry T 9 wEfe oo s
39 fadaw #r afeg 77

&t ¥to dto YA (WA ) : IITEAA WA,
™y srarE faiet fedgw wEr
mErEd g faem w= & fam s fer
T Z 1A & I 99 97 WET ARA 8
ff srammt &=, S fr ot o gfaw
W AT o arvrE A wqx faw s a
w7 7w & =1 29 ™ am & g
i g HEEA g & s gz Sfamrd
T2 WA

-

4 gwew g & srme Seamwmer e
aaw 7w %, o few @79 € a® @
A FT W FW ST G W oAW T trﬂt
goil 7 wwr fewr B, Em owm &
IAFT AIAAT WZ { Fear<r fFAr smAm g
# ot swa 7 EfF o e A gEwm
#1 S1ATEA faear 21 sEEvw & faw, ey
vy UT faw e At o oo ¢ fe
oW T gw § e agtdr gt w@r &
T 9T 5= F FTO7 1500 0T WU
aATAT gatar aW & E G &

15 Hrs.

degw aAr #i | 99 frgem F fedr
Wl WRT F 99 ATER, 9 J&W X g AW
FY g @9 g | AfFT @OT W g, T qY
frf @ QT T W A g W AR
AN AT AMEU °1, a5 AGY @ | Ao
A T OTTTW AISAT & M ¥ WT qEr
T A7 ARl w AT, afomfo & ¥
§ M 1T T AT § 9% WAl UEHAZ g7
A% WA A9 | ATWAT 1FEAT I T FAw-
Wz wE gE FTATE ST § 9w
grl Z |

Mr. DEPUTY SPEAKER : Mr. Yadav,

vou can continue on Monday.



